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(iv) Cases relating to ex-gratia 
payments to migrants 
from Pak-held areas of 
Jammu and Kashmir and 
tribal areas of N.W.F.P. of 
West Pakistan (now 
Pakistan) ...
 173 

(b) Most of these cases which are pending 
pertain to finalise cases which are re-opened 
as a result ol' judicial or administrative action 
or cases which pertain to liquidation of 
statements of account. Some cases are 
pending the completion of some formalities 
e.g. subst i tu t ion    proceedings   etc. 

(c) It is difficult to indicate the precise date 
by which all these cases would be finalised. 
However, every effort to settle these cases 
expeditiously  is  being made.] 

Supply    of    essential     eornmodities    to 
Defence Forces Personnel 

1412. SHRI MAN SINGH VARMA: 

SHRI   V.   K.   SAKHLECHA: 

SHRI PREM MANOHAR: 

Will   the   Minister   of      DEFENCE   be 
pleased to state: 

(a) whether Government are aware that as a 
result of abnormal price rise after April, 1973 
the Defence Forces Contract Suppliers are 
facing difficulties in the supply of essential 
and other commodities in    Defence    Forces; 

(b) whelher it is also a fact that Gov-
ernment are incurring heavy losses by the 
"risk-purchase'   system:   and 

(c) if so, the de ta i l s  thereof and (he 
act ion   taken   in   this   regard?] 

tfTHE       MINISTER   OF      DEFENCE 
( S H R I  JAGJIVAN RAM): (a) to fc) 
Suppliers with whom contracts were en-tercd   
into   for  the   supp ly   ol'   fresh   items 

†[  ]English t rans la t ion .  
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ol rations like meat, poultry, eggs etc. 
represented to G wcrnment that the prices 
agreed io in il contracts be increased due to 
abnnrm: price increases which had occurred a 
ter April 1973. this could not, howeter, be 
agreed to as such increase would nit be in 
accordance wilh ihe terms of the contract. 
Wherever contractors fail to make supplies 
against executed contn cts, purchases al their 
risk and expensi arc being resorted to as and 
when ne< sssary. The extra expenditure 
incurred ly Government is recoverable Irom 
the ontractors in accordance with   the   terms    
.f   the  contracts.] 

 

Strike   in   H.   M.   T.   Factory,   Pinjore 

1413. SHRl MAN SINGH VARMA: 

SHRI V   K. SAKHLECHA: 

SHRI PREM MANOHAR: 

Will ihe Minister of LABOUR be pleased 
io Mule: 

(a) whelher it is a fact that the Supervisory 
Staff in the Hindustan Machine Tools, Pinjore 
has been on strike since the 9th November, 
1973 for removal of Ihe President of 
Supervisory Staff Wet-fare Association; 

(b) whelher it is also a fact that a dispute 
was going on between the employees and the 
Management on the issue of promotion rules 
in the factory: and 

fc) if so, the details thereof and the aclion   
taken   in   this   regard'.'] 

 

i[THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL-
GOVIND       VERMA):     (a)   to   (c)    The 
matter    falls      essentially    in    the     State 
sphere.] 

Production   of   Chemicals    by    
Hindustan Steel Ltd. 

1414. SHRI D. K. PATEL: Will the 
Mi n i s t e r  of STEEL AND MINES be 
pleased to state: 

(a) the annual production of chemicals by 
Hindustan Steel Ltd.. viz. in respect of 
Benzene, Xylene, Phenol, Cresol, Toluene 
and Napthalene; 

(b) ihe names of actual consumers re-
ceiving annual allocation of these chemicals 
from HSL; 

 

(c) whether Government have directed 
HSL to give priority in all allotment ot 
basic chemicals to educated unemployed 
for   selling   up  of     small   scale     
chemical 

†[  ] English transl 


